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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

0.A.NC.1667/92

Ved Pal Dalal & (rs. .o
Vs,

Arplicants %
V..l e+ Respondents

Present: Shri Shankar Raju for the Applicant and
None for the Respondsnts

The applicants in this case have challenged thair revarsion;

by the impugned order dated 19.6.1992 from Delhi Police to their
parent department in CRPF. They have been on deputation from !
18.9.86 and their contention is that while others have been

absorbed, the Respondents i.e. the Delhi Police Authority have
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w .
not even initiated any action to,consent their parent department
-9
for their absorption in Delhi Police. Having listenzd to the
1d. counsel for the applicants, we feel convinced that the
o.Hy(p.‘ua.Q o hon hoo . .
appiiounte hﬁ:a no force and kave to be rejected. It is é,.
-
established law that the deputationists have no right to remain
parmanenﬂdor on extsnded deputation irrespective of the consent
"

of the borrowing department or the lending department, Whet har

the deputationists Should be allowsd to continue on deputatign ory

to be absorbed js an administratiive manner, which is decided

by the borrowing department. This Tribunal canoot Question the

!

.

administrative discretion in sych matters. In the circumstances,ik

We see no force in the demand of the applicants and ve Nispase

dismiss this wit hout 4ny order as to costs, Houever, ve may malkeg
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